I THE CENTRAL ADMIN ETRATIVE TRIBUNAL - |
JODHPUR BENCH 3 JODHPUR ., :

Léte of Decié.i.on s 16 .01 .2002

O.i NOo 343/2001.

1. Sudershan & ingh s/0 Shri Brahm Dev Slagh, aged
about 33 yeaxrs, at present employed on the post
Of Box poter im the office of station Master,
Rallway Station, Han amangarh(hNg) ,

, 2. Oin Prakash s/0 Nank Ram aged about 47 years, at

& present employed on the post of Box poter, in
the office of “tation Master, Kallway Station,
Hanumangarh (Nk) .

2 Bt 3, Kanda awaml 8/0 Kukda &wami aged about 35 years,
at present employed on the post 0f BOox poter
in the office of Station Master, Railway Statioch,
Hanumanygarh(NR) .

4, Ram} i Lal 8/o0 Shri Babulal, aged 41 years, at
present employed on the post of Box Poter im
the office of Station Master, Ruellway Station,
Hanumangarh(lR) .

Address for corrsspaidence s

c/o Ramjilal, Block No.140-B, Medical Railway
Colony, Hanumangarn Juanction (Rajasthan) 335512,

ses APPLICANTS,
ve L s us

1. Union 0f India through General Manager, (NR),
Baxoda House, New Delhi,

2. Divisional Ralilway mManager, Nofthern Relilway,
Bikaner pDivision, Blkaner,

3. Divisional Operating Manager, Northern Rdilway,
Bikaner Division, Blkaner,

A 4. Station Yaster, Hanumangarh Junction Rly :atutlon,
Bikaner Div1sion, Northern Railwgy, , c Y
: cee RL&PO\DE NTS

EL A ML, K.5 . GL1l counsel for the applicant§e
CORAM

Hon'ble Mr., Justice 0O.P. Garg, Vice Chairian.
Hon'ble Mr., AL . Nagrath, Adminilstrative Member.
:t ORDER
(per Hon'ble Mr. Justice 0.p, Garg)
By means Of this application under Section 19

of the administrative Tribunals Act, 1985, the
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L
applicants who are four im numberp and are euployed

as Box Poter in the otfice of Station Master, Rallway
Station, Hanumangaxh, NOrthein Rallway, have claimed

the following reliefss -

[
*® (i) The mgmxxkﬁﬁd/iqpugned arder dt. 8.5.2001

(annexuare A/l) passed by respondent No., 2

ordering chanuylng continuous roster duties to
N that of 8.1, roster, of the applicants (BOs
- posters) at Hanumagngarh Junction Rallway
Station, mey be declared illegal and the same
way kindly be quashed and rurther pioceedings
in pursusnce Of Annexure A-1 may also be
quashed and respondents may kindly be directed
t2 consider the representation of the applicants
dated 4,8.2000(Annexure A4/2) and applicants
way be ditowed to all consequential beneifits.

e

(ii) That any other order passed oL be passed

by the respondents wiiich Is against the

applicants uay alsO be taken on recoud and same
N bs quashed and s et aside, auny other order,

direction for which tnis Hon'ble2 Tribunal

deem just and proper way also be passed in

the interest Of justice,

(Lil) The cost of the application may also be
awarded®

-\ s 2. we have heard Mr, X.i. Giil, learned counsel

\ for the applicants at considerabie length at the
admission stage and find that the present 0aA is
not gognizable by this Tribunal, as there has baeen
& recent decision of this Bench in the case of
ohankar Lal and 8 Othexs vs. U.0,L, & Ors. in

& O.a. NO. 20172001 decided on 06.12.2001, in which
o S el eUR G -~

it has been held that‘thekévn Loversy with regardg

P to rixation Of hours 0f duty is not mailntalnable
and that the propexr statutory reuwedy of the applicants
is to approach the Regyiaial Labour Commissicner,
Shri Keu . Gill, placed reiience on the Full Bench
decision of the allahabad Tribunal in the case oOf
Bhagyandin end Ors. vs. U.U.L. & Jrs., (1395 22

ATC (FB) 257 t> support nig contentiocn that the




application is meintainable., The decision relied

upon by Shri K&, Gill has been considered alacngwith |
latter decisions on the point, in the decision of

this Bench, in the case of Shanker Lal and Crs. (Supra)
The applicants have not preferred any appeal under
rule 4 ofA the Rules of the Rallway Servants (Hours

of employment) Rules 1961, they camnot bs permitted

(7

 to directly invoke the jurisdictiocn of this Tribunal,

3. Accordingly, the OA is dismissed as not
maintainable without any order &s to costs, The
applicants, however, shall e at liberty to chailenge
the impugned order before the asppropriate authority
as contemplated under kule 4 of the Rules of the
Kallway Servents (Hours of employment) Rules 1361.
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Part 11 apnd lil destroyed
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